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so far. HO.VI~'"'' b"cl)rding to his 
I)rovisional ftndlnt. the accident WII' 

due to an act of sabotage. 

Train Mishap averted 

2988. Shri Brlj Basi Lal: 
SIu1 Vishwa Nath PandeY: 
Shri Braj Blharl Mehrotra: 
Shr! Ram Swarap: 
Sbrl BaI:ov!nd Verma: 

Win the Minister oi RaIlways be 
plpased to state: 

(a) whether it is a fact that an 
<lccident to the 163 Up Burhwa1-
Siwpur passenger train was averted 
un the 13th November, 1966 when the 
Driver applied hrakes and brought 
the train to a halt on .potting some 
boulder. on the track near Parsendi 
Station; and 

(b) if 80, the details of the incident? 

The Minister ot state in the MIDls-
try of RaIlways (Dr. Ram Subhag 
Singb): (a) Yes. 

(b) On 13-11-1966 at about 15.07 
hours, while train No. 163 Up passen-
ger was running between Parsendi 
and Sitapur Junction stations' on 
Burhwal-Sitapur Section of the 
North Eastern Railway, the driver 
stopped the train at Km No. 90111, 
as he noticed 4 boulders lying on the 
track. The boulders were removed 
immediately and as a result of this, 
the train suffered deten.on for 9 
minutes only. TheT<' was no loss to 
property or life. The State Govern-
ment Railway Police Sitapur are 
inves1tgating the case. 

Steel Enquiry Body 

2989. Shri Barl Vishnu Kamath: 
Will the Minister of Iron and Steel 
be pleased to refer to the reply given 
to Starred Question No. 185 on the 
4th November, 1966 and state: 

(a) whether the requisite data haa 
been collected and placed before the 
Sarkar Committee; 

(b) whether adequate office and 
residential accommodation h8ll been 

made available to the Chairman and 
Members of the Committee; and it 
not, the rea~ons therefor; 

(c) whether ihf" commit1pC' has held 
any meetings So far and if' so, when; 
and 

(d) the stage at which the work of 
the Committee has reached? 

The Minister of Iron and Steel 
(Shrl T. N. Singh): (a) Some data 
have been collected and made avail· 
able to the Committee. Further In-
formation as required by the Com-
mittee as the work proceeds will be 
collected and made available. 

(b) Yes. 

(c) Tlw COnl'1littre has alreadY 
met a few tI!n8 ad will now worl 
on a continuous basis. 

(d) It will not be possible or proper 
for the Ministry to ·make a periodical 
progress report on the work of an 
independent Committee presided over 
by a former Chief Justice of India. 
The Ministry will. however. keep in 
c!os~ touch with the Committee and 
facilitate its work in every possible 
way towards early completion. 
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